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IN THE CENIRAL ADMINISTRATIVE TRIBINAL,

JAIPUR. BEMZH , JAIPR

. Date of order ¢ 17.1.1994
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0.A.No.2852/1

MADAN 3 IN3H : Aprlicant

Ml‘-D.K 35 wainl : CC’, e] oy aprll. N
Vs,

UNION O INDIA AND ORS. : Reaspondents

My, Praveen Bxlwels : Councel for resconde

CORAM 2

The Hon'ble Mi,Copellirishrs ,Julicisal Member

I

The Hon'ble Mr.0.f.0herme, 2Aninistrati ve Megher

HON' BLE MR.Q. P I-I ER A, ADMINIE [FA TV
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Shri IMedén 3ingh has filed this apglicétion

under secticn 19 of the Admivistreative Tri

1985, praying that the respoidences be direded to grant

the applicant «11 pensicinery bepefits tredtimg him
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retired volumtarily w.e,£,1.%,90 with interest at
18% p.e, He hes fuarther prayed that, h-Pummanlri in
dated 15,7.27 {(bnnex,277) bty vhich he was informed

theat his notice for voluntary cetiremert -dawct bhe

sccepted be cudched,
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2. The 7acts of the cece 43 stated by the
applic&nt dre thet he joined the Telecommunicatiorg

s

.



Dopertmernt 48 Lincmdr or 20,46,1958, He o

frowm time o time., When he wés working @5 Sub
4 -

Inspcotor (Teleghomes), Gengapar arder the @

tive control of Toleeom Bistrict Engincer(T.D.E.),
(Arnex v /1)
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v,he recelived @ commanicltion
deted 17,9,1990 (Aprzi A1)

A2 et

cEgn hfe heen refery

el to Nirector, Telecom, Faipur
He reccived 2 further comminiciticor dete? 15,7,1592
(Anpet A/7) from T.RL,E,, Bnilwars icformirg him thét

he hed hoen &hsent from duty withoat

igsi1ed to him hy comouricdtion Adted 29

arpother chirge shoet hdd heer igsucd by commaris < tlon

deted 22,4,1992, Sivce two chirgs sheets ndd been
izzued oo bl ucder Rale 14 o8 the Corniral 2ivi
Services(Classificétion,Corncrel @nd Appe2l) Rules,

the @pplicant =01ld rot he cermithed to 9ke voluntiry

soaght, voluntary retirement w,e f. 1.9.1990, no
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. The 2policotion wes @dmisted or 3.9.1

Threze opoortun

—
ld -
[®)
pmtn
M

werc given to thoe re

file reply Lot 0o reoly hed heor f£iled

right to file the 2°me shell sta0d

heve heard the le@preed counsSel for the oérties ord

£.6,1990 sealirg valurcary retive . &
joirced service in 1952, ho hied
N pn D e P SV IR S
voVeers O Servi1ige

for volaridry retivomernt, His

the rotlce —ericod, Any hovw, ews

given is of less than three months th
-ed
coald have trediMim 25 having retlred from ferv

on exsiry of & pericd of throe m

L]
6.9.1990.
S. The two chipge sheets referred to by
recoordent voL,d in his commanicioior Acted 15,7,1022

(Armes A7) dre of 1991 <pd 1992,
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volontiry ietivemert and ihe



effaciive, on expivy of & paricd &f thres mowaths
from the dadie of notice, no chérge shest had ‘men
iszued to the apnlicdat, Simce no dendrtmental or
cochar oceed ings Were oexdipy &yeirg ¢ the dpplicint
till that ddte, his notioce of voluntdry retirsment
stood Sutomfeicelly &2cestad on expiry of & nericd

rotice ¥y the rescorlents, There iS5 orly one
circumstdpte in which notice of voluntry vetirement
Ye government swl thatisif

the applicént iz ander si8pensicn, There i5 no

mentlon in Aanet A/7 thet the applicant wees veler

si1soerSing op the dd3¢e on Wriich hie Jeve potilce of
volugtdry retirement or the ddte on which the notlce
period chould have axpired,

B . The respondesnt no.4 hes &lso stated

in ARre A7 that the apslicéns has hear ibcant-ing
himself from Juby witheut pricr informzciorn Since

e 1990, BEvern
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spplicent comtinued

absent from duby withoat oriocor informetiom, This is

mok &« circomstépnce ho justify aon « tapoe of the
rocice of voluptary rebivenent givern Ly the @€cplicent,

7. In the circunStences we hold that the
soplican: was antitled ko viaptery retivencwt from
sarvice w,e.f., €.9.1990, the A8te op which tha thoee

month pericd after giving of notice 4
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hei exnived, The respondesis are &ocordingly reofmc
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t0 tre’t the &pplicé&pt &5 héeving voluntixﬂ.yretifed
w.,e,f. 6.9,1990, They are further directed to grant
him the pensionsry benefits due to the applicant 8s

per rules within ® pericd ‘'of four months from the

déte of receint sf & copy of this order,
8. The @pulicetion is allewe? accordingly

‘with no order &s to costs,

J|’ o
( o.p.sml:_ ) ( Gopal ¥rishra )
Admy JMewher J1dl, Memher



